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NATIONAL HIGHWAYS AUTHORITY OF INDIA

NOTIFICATION

New Delhi, the 18th June, 20l3

, National Highways Authority of India (Recruitment, Seniority and Promotion) Third Amendment

,ulations, 2013

No. NHAI/llOlI/l7/2012-HRJ (Vol.XV). -— In exercise of the powers conferred by section 35, read with

ion 9, of the National Highways Authority of India Act, 1988 (68 of 1988), the National Highways Authority of

a hereby makes the following regulations further to amend the National Highways Authority of India (Recruitment,

lority and Promotion) Regulations, 1996, namely:—

1.

2.

Short title and commencement—(l) These regulations may be called the National Highways

Authority of India (Recruitment, Seniority and Promotion) Third Amendment Regulations, 2013.

(2) They shall come into force on the date of their publication in the Official Gazette.

For regulation 4 of the principal National Highways Authority of India (Recruitment, Seniority and

Promotion) Regulations, 1996 (hereinafter referred to as the principal regulations). the following regulation

shall be substituted namely:7

3‘

“4. Classification of posts
a All posts in the Authority shall be classified as provided under the

Central Civil Services (Classification, Control and Appeal) Rules, 1965, as amended from time to time

and as per the instructions issued thereunder by the Central Government."

In sub-regulation (3) of regulation ll of the principal regulations, below the existing proviso, the

following provisions shall be inserted, namely:—
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Provided also that in case of non-availability of an officer of appropriate rank belonging to Scheduled

Caste or Scheduled Tribe and Minority Community in the Authority, the Appointing Authority may

co-opt an officer of an appropriate rank belonging to such categories from other Government

Departments.”

4. In sub-regulation (4) of regulation 11 of the principal regulations, below the existing proviso, the

following provisions shall be inserted, namely:—

"Provided further that in each Selection Committee constituted under sub~regulation (4) for Group-B,

Group-C and Group-D posts, an officer of appropriate rank belonging to minority community shall be

inducted as Member, in case no member of the Selection Committee belong to minority community

and in each Selection Committee constituted for Group-C and Group-D posts, one lady officer of an

appropriate rank shall also be inducted as Member, in case no member of the Selection Committee is a

lady.

Provided also that in case of non-availability of an officer of appropriate rank belonging to Scheduled

Caste or Scheduled Tribe and Minority Community and a lady officer in the Authority, the Appointing

Authority may co-opt an officer of an appropriate rank belonging to such categories from other

Government Departments."

5. In sub-regulation (l) of regulation 12 of the principal regulations, for clauses (a), (b) and (c), the

following sub-clauses shall be substituted, namely:—

“(3) A detailed advertisement shall be hosted on the website of the Authority; and

(b) An indicative advertisement shall be published in one Hindi, one English daily newspaper and

the Employment News.“

6. In clauses (c) and (d) of sub-regulation (3) of regulation 11 of the principal regulations. the last word

“Chairman" shall be substituted by the words “Appointing Authority.”

7. 1n regulation 12 of the principal regulations, for subregulation (2), the following sub-regulation shall

be substituted, namely:7

“(2) On receipt of application or nomination from applicants/Govemment, including applications

from eligible officers and employees, as the case may be, the same shall be got screened through the

Screening Committee to be constituted by the Appointing Authority, which shall comprise of three

officers (one officer who shall be at least one level above the level of the post advertised, second from

HR/Administration Division and one more officer). The Screening Committee shall screen the

applications with respect to the eligibility criteria prescribed for the post in the Regulations and

recommend the eligible candidates for consideration of the Selection Committee for final selection on

the basis of written test or interview or both or as decided by the Selection Committee."

NARENDER KUMAR, Member (Administration)

[onr—ul/A/ExtyJIZZ/B]

Foot note: The principal regulations were published vide notification No.NHAR~1201 l/1/9S-Admn., dated

1 1‘" March, 1996, in the Gazette of India, Extraordinary, Pan 111, Section 4, dated the 1 1‘” March, 1996 and

last amended vide notification No.NHA1/1lOl1/17/2012-HR.I(Vo|.XI), dated 14‘" February, 2013.

published in the Gazette of India, Extraordinary, Part III e Section 4, dated the 15'" February, 2013.

Explanatory Memorandum

Anything done or omitted to be done prior to notification of this amendment shall not be affected by

promulgation of this amendment.
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